F'ender form tor Dell Lapiop
lender torm fee 100/-
Due date 22.01.2013 up-to 4.30 pm.

RAJASTHAN HIGH COURT BENCH JAIPUR

TENDER FORM
RS 16 (S i L6 ) TR
2.Name¢ and postal address of the firm submitting tender ...............
B N L8 [ T £ TR
O S S = 1 [ <

5. The tender fee amounting to Rs. 100/- has been deposited vide cash
receIpiNGs =i anadldate .o

0.We agree to abide by all the conditions mentioned in Tender Notice No.
RITCB/STORE 2012-2013/334 dt. 11.01.2013 and also the turther condition of
the satd Tender Nouice given in the attached sheets (all the pages of which have
been signed by us in token of our acceptance of the term mentioned therein).

7.1he rates tor the supply of items and the quantity to be supplied noted
against cach are as under .

Name of Item Rate Net Price Earnest
Dell Laprop money

Dell Inspiron 13-R . Intel Core 15 - 460M processor
(2.53GHz, S3MB Cache). Genume Window 7 Home
Premium. 4 GB DDR3 NVIDA | GB Dedicated graphic.
Bluetooth, 1.3 MP Camera. 6-in-1 Card reader. HDMI 15.6
HIDY 720p WLED Display. MCAFee Security Center- 15
Months. | vear complete cover service or equivalent 1o the
contiguations with pag

&. L he rates quoted above are valid up to 31.03.2013. The period can be extended
with mutual agreement.

0Y.Bank Draft/'Bankers Cheque No. .......cocovvviiinnnn. drawn on .....oooooeeeel (Name
of Banker)/ cash receipt No. ....cccoevvviiieianne, Challan No. and date ................. for
2t W—— Lo cover earnest money 1s enclosed.

10, The Income Tax Clearance Ceruficate . Sales Tax Registration Number and
Sales Tax Clearance Certificate are submitted herewith.
| 1.Decleraton ol manutacturer/Dealer. etc.. 1s also enclosed.

Signature of tenderer
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RAJASTHAN HIGH COURT BENCH JAIPUR

RHCB/STORE/2012-2013/33% Date-11.01.2013
Tender Notice
Sealed tenders are invited for the supply of six Laptop of Dell Company from the manufacturers

authorised distributors/ dealers for the use of the Rajasthan High Court Bench, Jaipur. The
olfered rates will be valid up-to 31.03.2013. Conligurations ol laptop are as under :-

Dell Inspiron 15-R | Intel Core 15 - 460M prodessor (2.53GHz, 3MB Cache). Genuine Window 7 Home
Premium. 4 GB DDR3 NVIDA | GB Dedicated graphic, Bluetooth, 1.5 MP Camera, 6-in-1 Card reader.
HDMI [5.6 HD 720p WLED Display, MCATFee Security Center- 15 Months, | year complete cover
service with bag. .

| ender Torms. with terms & conditions can be obtained from the Cash Section of Rajasthan
Hich Court Bench. Jaipur. on payment of non-refundable tender fee of Rs. 100/- only by cash or
by bank demand dralt. in favor  of_Registrair (Administration). Rajasthan,_High Court Bench.
Fapur. on working davs, from 16.01,2013 to 22.01.2013 in between 10.30 a.m. and 4.30 p.m.
Detailed information regarding tenders will also be available on High Court Website-
hitp: herapnic.in from 16.01.2013.

[he last date for submitting tenders. is 23.01.2013 up-to 10.30 a.m. and the same will
be opened on the the same date at 11.00 a.m.; in the office of Registrar (Admn.)., in presence of
the present tenderers. Earnest Money ol 2% of the estimated cost will have to be deposited by the
tenderers by way of demand dralt in favour of Registrar (Administration). Rajasthan High Court
Beneh. Jaipur. The undersigned will have the right 1o accept or reject any tender, without
assignimg any reason, and to make any change in the dates of receiving and opening the tenders.

,@u/i‘ﬁ ey

Registrar (Administration).
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